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Cvil Appeal No(s). 4196/ 2014
YASI N & ANR Appel I ant (s
)
VERSUS
MURARI LAL Respondent (
s)
(with interimrelief and office report)
Date : 15/05/2015 This appeal was called on for hearing today.
For Appellant(s) M. C. George Thonms, Adv.
M. E az Magbool , Adv.
For Respondent (s)
M. Mikul Kumar, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
The of fice report i ndi cates t hat t he Ld. Counsel
for t he

appel lants and the Ld. Counsel for the respondent have failed to

file the statement of case within the period stipul ated under the

rul es. Vi ewed t hus, t he matter shal | be processed for
listing

before the Hon’ bl e Court under the rules.
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